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central acpiinistrative tribunal principal bench

0. A.No.2943/97

New Delhi j Dated this the ^ day of Oct., 1998,

HON «3L E n R. S. R. API GE. UI CE CHfll Rfi aN ( ftl

1. National Federation of Railway
Porters, WiSidors and Bearers,
(a, Registered Union),
having its Registration.
No,Ills of 1955 through
its General Secretary, •
Shri Raghavendra Gisnashta
ha\dng i.ts Ragistered 0 ffice
at ?- Gantar fiantar Raad,
New Dal hi-01,

2. Cteya R;^,
5^0 Shri Ghulai
working as ODmmission Vandbr
at. Railway Station Varanasi Cantt, of
Northern Railway^

3* Gi ri raj Ti u/a r,
S/o Shri Mahesh Tiujari,
working as Oammission Vendor at
Railway Station Varanasi Cantt, of -
Northern Railway Applicants,

(By AdvocateJ Shri V.K.Garg)

Versus

1. Union of India
through
the Secretary,
r-linistiy of Railways,
Rail Bhawan,
New Delhi -01.

2. Chairman,
Railway Board,
Rail Bhawan,
New Delhi -01,

3. General Manager (Oomfnercial),
N o rt h e m Rail way ,
Baroda f-buse.
New Delhi —01

4. Divisional Railway Manager,
Northern Railway,
Divisional Office,
Hazaratganj-
Lucknou (up),

5. Assistant Oommercial Manager,
Northern Railway,
Varanasi Cantt. (up) ,.... Respond^ts.

(By Advocate; MrsiB, sunita Rao )
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Applicant Association and two others, both of
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uhoRj £ re working at Varanasi as ODmm 1 ssion Vendors*

'/ on behalf of other Gammission Vendors all uorking

at Varan a si 5 seek absoiption as regular Gro^j ' q'

employees in the railways.

2, ,Rule 1 5(1) CaT(p ra cedure) Rules p ro vd des

that an application shall ordinarily be filed by

an applicant with the Registrar of the Ben ch

within whose jurisdiction

i) the applicant is posted for the time
being or

ii) the cause of action wholly or in part

has arisen

provided that with the leave of the Oiairman, the

application may be filed with the Registrar of the

P rin cip:^ ".Ben ch and subject to the orders mder

Section 25, such application shall be heard and

disposed of by the Bench which has jurisdiction

0 ve r the matter.

3* Admittedly all the applicants on whose

behalf this Oft has been filed are working in

Varan asi (P a rs 1.1 0 f 0 a) and their cause of action

namely claim for absoiption as regular Group ' 0*

_ employees has also arisen, at Ijbranasi, and are to be

attended to by Respondents No.4 and 5 who come within

the jurisdiction of the Allahabad Bandi of CAT.

Merely because the. Union of India and Railway Board

as well as the G.M. ( Cbrnm e rcial), Northern Rail way

have been- impl.eadad. as respond^ts does not gi \jb

applicants a cause of action uhicch comes uithin

the jurisdiction of the Principal Bench,

4. There is also no order of IHbn'bls Chairman for

retention of this Oa before the principal .Bench,



- 3 -

5. No doubt the Delhi High Cburt's judgment

dated 20,5.94 in ClP No. 1 392/ 93 National

Federation of Railuay porters & Bearers Vs. LiOI

& Ors.f after discussing the relevant provisions

of the A. T. Act hel d that it had no jurisdiction

in the matter^ after which applicant Association

has approached the CaT but that judgment does

not give the Principal Bench, of the Tribunal ^

jurisdiction in this particular Oa where Cbmmission

Vendb rsuorking in Uaranasi are seeking absorption

as regular Group * D* employees, in view of

the provisions of Rule 6(i) CaT(p ro cedure) Rules

and in the absence of any orders of Hon'bls

ChaiOTsn for retention of this Oa before Principal

B en ch.

6, In the result this Oa is diamissed for lack

of jurisdiction giving liberty to applicants to

approach the appropriate legal fo run in accordance

with law, if so advised. No oostSi=

0.{a,9 I--
(  S. .R. a/dIGF)

ui cz chairt'I anCa)
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